CENTRAL ADMINISTRATIVE TRIBUNAL
KOLKATA BENCH

OA/350/1325/2018 Date of Order: 05.09.2018
M.A/350/649/2018

Coram : Hon’ble Dr. (Ms.) Nandita Chatterjee, Administrative Member

1. Bharatiya. Postal Employees Association, Affiliated to
Bharatiya : Mazdoor Sangha & .Bharatiya Postal
-E‘m'ployees: Federation, Murshidabad Division,
Berhampore Head Post Office, P.O & P.S - Berhampore

_ Dlst—Murshldabad Pin — 742101. .

2. Md. Khalequzzaman Son of Late Md. Afsar Ali, working
for gain as Postal Assistarit, Berhampore Head Office,-

- P.S Berhampore, Dist — Murshidabad.

Presently residing at Don Bosco Nagar, P.O — Boalia .
Danga Via Cossim Bazar Raj, Dist — Mzur_,sh'i‘d-abad, Pin -
742102, _ R,

Permanently residing , ;at V|Ilage¢ ',}?Kanalpur PO -
Anantapur —-vKanalpurWVIa; y D —-Blrbhum Pin
- 731242 , e o ;
Secretary, Bharatlyav* ‘Posta

ees Assocnatlon
ﬁSangha & iharatlya

atio ) :,'El;rshldabad Division,
-Berhampore Head Post @fﬂce PO & Ps- Berhampore
Dtst Mursh|dabad Pin - 742101

--<Applicants
-Versus--

1. Union of India, service through the Secretary, Ministry
of Communication, Department of Post, Dak Bhawan,
New Delhi — 110001. |

2. The Director General, Department of Post, Dak
Bhawan, New Delhi — 110001.

. 3. The Chief Post-Master General, West Bengal Circle,
Yogayog Bhawan, Kolkata = 700012. |

4. The Assistant Director of Postal Services (Estt & PM),

. Office bf the Chief Post Master General, West Bengal

‘ Clrcle,vYogayog Bhawan, Kolkata ~ 700012.

5. The Supenntendent of Post Offices, Murshidabad
D|V|$|on PO & PS Berhampore, Dist -

| Murshldabad Pin - 742101, |

/ ---Respondents



F’ortheAppiicant(s) . Mr. P.K Chatterjee, Ms. C.Mukherjee

‘For the Respondent(s) : Mr. S.Paul

O RDER(Oral)

Per Dr. Nahdita Chatterjee, Administrative Member:

Ld. Cbun_sel for the applicants is present. Mr. S.Paul, Ld. Counsel for
the_Respondents, files his memo of appearance.
| 2. MA Nb 649/2018 arising out of O.A.No. 1325/2018.praying for
joint p,rosejcutio'n of this case is allowed and is d,isposed of accordingly.

3. Accordlng to the Ld. Counsel for,the appllcant the instant O A. has

\. i F

been filed seeklng the folld %Aiégf{%%% . .
a@f B {‘% Ll *‘ﬁﬁt -

_authorltles to set asrde and . and7or wathdraw the order berng
Memo No. B- 2A/2017 18~da L248 18 issued by Supdt. of Post
Offlces Mursh|dabad_ DlVlSlon belng Annexure - ‘D" of thls
application forthwith; . = - ~

(b) - To 'consider . the-. representatlon dt. 27818 made by the
appllcant No. 2 hereln belng Annexure - “E” of this application and by
considering the same “dirgcting . the concerned respondents to

...........

withdraw the transferuorder forthwnth

(c) Praylng leave before Your Lordshrps to move this application
jorntly,.

(d) Any:other or further order orrorders as to this Hon'ble Tribunal
may d,_eern fit and proper.”

4. Ld C'ounset .for the applicant submits that, in the relief sought for, a
prayer. has been made for consideration of the representation dated
27.08.2018 made by applicant no.2, who is the Divisional Secretary, Gr. C
'BPEA, Mu'rshlldabad Division, and a direction be passed on the

| ReSponde,nt'a‘ujthOrities to diSpose of the same within a specific time frame.

5. Ld Counsel for the Respondents argues that despite the fact that

-drscrlmmatron has been alleged in the O.A. and, partrcularly in paragraph

s



5(1) of the O.A., incumbents named therein have not been impleaded in‘the

in_sta'nt,O..A. Ld Counsel for the Respondents further submits that individual

repreSe,ntations-'ére required to be preferred by each of thés incdmbents,v "

| wh_ol__ar.e _repo.r.'tedlfyiaff,ected by the rotational transfer.

6. Acoo’rdin'fgly,. with the consent of the parties and, without entering

vinto tm_erfit of the matter, | grant liberty to the incumbents, who claim to be

affected by the said rotational transfer order dated 24.08.2018 (Annexure-D

'to the O.A.) to prefer individual representations to the competent

_ Respondent ‘authority, viz. Superintendent of Post Offices, Murshidabad

~

D|V|S|on who is Respondent N05 wlth the understanding that the |

g, &

~ representatlons are belngfma"de by members of apphcant No.1 inthe O.A,,

7. R"espondent No5

L}

)\’ \' t’

. speakmg orders within - perlod of four weeks therefrom by grantmg the

v?

individuals who have SO represented an opportunrty of belng heard.

Decnsnons arrlved at are to be communlcated forthwith to the mcumbents

prefernng such representatlon and, till the representatnons are disposed of,

no._co.ercrv.e_ aptlon will be taken against the transferees who have preferred -

repres_entat',i,o,ns..t_o.Respon_dent v[\'lo.S. )

~ 8. thh ;'t'hi:s,,the O.A. is disposed of. There will be no orders as to
costs. | | |

(Dr.NanditaChatterjee)
Member (A)

RK/PS o

Zri‘nﬁtiénden‘iti' of Post Offices,

dlspose of the same |n accordance' W|th=* Iaw by |ssurng reasoned and
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